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 sity  in  1944,
 '

 The  article  was  writien  in
 1941  in  Kabul  after  his  escape  from  India.

 The  Netaji  Research  Bureau  of  which
 a  nephew  ot  Netaji  is  the  Executive  Dire-
 ctor,  had  sent  the  above  materials  in
 1983  tothe  ICHR  to  enable  it  to

 publish  some  rare  aticlesof  Netaji
 according  to  a  plan  formulated  by  the
 ICHR  itself  during  the  tenure  of  its  earst-
 while  Chairman  Late  Dr.  Nihar  Ranjan
 Ray.

 In  April  that  year  the  ICHR  replied
 to  the  Bureau  that  it  was  not  possible  for
 them  to  publish  those  materials.  Several
 protests  against  the  presumptions  refusal!
 weresent  tothe  ICHR  by  the  Bureau.
 But  no  satisfactory  reply  was  offercd  o
 the  ICHR.

 This  isa  very  deplorable  situation.
 Netaji  Bose  is  one  of  the  tallest  leaders
 of  the  freedom  movement.  What  he  had
 written  and  said  during  his  life  time  are
 a  valuable  treasure.  People  of  this  coun-
 try  have  every  right  to  have  access  to
 these  materials,  No  one  can  censor  Netaji.
 Hence  it  is  warranted  that  Central
 Government  take  the  matter  with  the  ICHR
 and  make  the  publication  possible.

 (vii)  Central  Assistance  to  Karnataka  for

 Drought-  Affected  Areas

 DR.  ४.  VENKATESH  (Kolar)  :  Mr.

 Chairman,  Sir,  Out  of  19  districts  17  dis-
 tricts  in  Karnataka  State  have  been  affec-
 ted  by  the  drought.

 Except  two  talukas  in  Dakshina  Kan-
 manda  and  Kodagu,  the  drought  has
 affected  17685  villages  in  142.0  talukas.
 Even  two  taluks  of  UtterKannada  were
 also  affected  by  the  scarcity  conditions.

 The  Kolar  and  Gulbarga  Districts  are
 woist  affected  due  to  less  rain  fall  since
 15  years.

 There  is  very  urgent  need  for  making
 afrangements  for  drinking  water  supply
 and  public  heallh  measures,  supplemen-
 tary  nutrition,  veterinary  care  and  fod-

 der  supply.

 AUGUsr  12,  ”3  Rule  3??  444.0

 I  strongly  urge  upon  the  Prime  Mini-
 ster  to  direct  the  concerned  authorities  to
 send  a  study  team  to  conduct  anon  the
 spot  assessment  of  the  extent  of  drought
 and  also  to  release  Rs.  50  crores  as  emer
 gency  means  of  advarce  immediately.

 (viii)  Steps  Needed  to  Accelerate  the  Pace
 of  Work  on  the  Upper  Prawra  Pro-

 ject  at  Ahmednagar,  Maharashtra

 SHRI  BALASAHEB  VIKHE  PATIL
 (Kopargaon):  Sir,  I  take  this  oppor-
 tunity  to  draw  the  attention  of  the  Hon’
 ble  Irrigation  Minister  tothe  problem
 arising  out  of  the  very  slow  pice  of  work.
 on  the  Upper  Prawra  Project  in  the  dis-
 trict  of  Ahmednagar,  Maharashtra.  This
 is  a  major  irrigation  project  which  was
 taken  in  hand  in  1976  us  a  measure  of
 Providing  relief  to  the  farmers  Of  an  area
 which  remains  chronically  affected  by
 drought.  During  all  these  years.  the  bud-
 get  eStimates  were  revised  four  times  and
 each  time  the  allocations  had  to  be
 raised  substantially.

 The  fifst  estimate  was  for  RS.  7
 crores,  the  second  estimate  was  for  Rs.
 14.5  crores,  the  third  estimate  was  for
 Rs.  70  crores  and  the  fourth  estimate
 which  is  the  current  one  is  for  Rs.  102
 crores  and  yet  the  project  is  nowhere
 near  the  take  off  stage.  This  has  resulted
 in  the  aggravation  of  the  problems  of  the
 agriculturists,  and  in  particular  the  sugar
 industry.  Their  plight  can  well  be  under-
 stood  by  the  fact  that  out  of  the  last
 20  years  there  was  no.  production  of
 foodgrains  for  17  years—a  fact  which  has
 been  acknowledged  by  the  Pianning  Com-
 mission.  As  a  result,  the  people  of  tbe
 taluks  of  Rawri,  Srirampur,  Kopargaon,
 Sangner  aud  Akola  are  badly  hit.

 Every  year  the  Central  Government
 has  to  spend  on  drought’  relief,  heavy
 amount  is  spent  on  supply  of  drinking
 water  through  tankers  and  other  relief
 works.  There  are  nojobs  for  the  poor
 people.  The  migration  fromthe  villages
 to  the  towns  continues  unabated.  There
 does  not  seem  to  be  any  hope  for  the
 poor  farmers  of  these  areas  unless  the
 irrigation  project  is  commissioned,
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 The  villagers  have  voluntarily  donated
 land  for  the  command  area  and  yet  there
 is  no  progress.  Being  a  major  irrigation
 project,  it  becomes  the  responsibility  of
 the  Central  Government  to  complete  the
 project  without  any  further  delay.  With-
 out  the  project  the  areca  cannot  thrive.  I
 would,  therefore,  urge  upon  the  Hon’
 ble  Irrigation  Minister  to  have  the  pace
 of  work  accelerated  and  have  the  entire
 project  completed  within  a  fixed  time-
 frame.

 (ix)  Need  to  take  Permanent,  Preventive
 Measures  to  Save  North  Bihar  from
 the  fury  of  Floods  Every  Year

 DR.  G.S.  RAJHANS  (Jhanjharpur)  :
 Under  Rule  377  I  want  to  make  a
 statement  on  the  following  matter  of  ur-

 gent  public  importance.

 As  the  Chief  Minister  of  Bihar  has
 recently  stated  the  recurring  floods’  in
 North  Bibar  are  primarily  due  to  the  fact
 that  quite  a  few  rivers  originate  in  Nepal
 and  there  is  no  barrage  or  reservoir  in
 that  country  to  check  the  flow  of  water
 into  North  Bihar.

 A  few  years  ago,  at  the  initiative  of
 the  Union  Government,  an  expert  Com-
 mittee  on  flood  protection  was  set  up
 which  had  recommended  that  among  other

 measures,  it  was  necessary  to  set  up
 reservoir  projects  on  Kamla,  Kankal,
 Kosi  and  Bagmati  in  Nepal.  It  would

 protect  both  Nepal  and  North  Bihar  from
 the  furies  of  recurring  floods.

 Sometime  back  the  executive  dire-

 ctor  of  the  United  Nations  environment

 programme,  had  suggested  afforestation  in

 the  Himalayan  region  of  Nepal  to  check
 soil  erosion  and  severity  of  foods  both  in

 Nepal  and  North  Bihar.

 The  main  tributaries  of  Ganga  in

 Bihar  are  Sogra,  Gandak,  Burhi  Gandak,
 Kosi,  Bagmati  and  Mahananda.  The

 Ganga  is  in  the  water  drain  in  the  State.
 Usually  it  remains  in  high  spate  in  the

 monsoon  and  blocks  the  drainages  of

 tributaries.  Since  85  per  cent  Of  the

 catchment  area  of  Ganga  and  its’  tribu-

 tarles  in  North  Bihar  is  outside  the
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 States  the  flood  control  measures  with-
 in  the  State  cannot  provide  full  protec-
 tion  to  Bihar.  For  this  the  Union
 Government  should  take  initiative  so  that
 there  -०  inter-State  regulation  of  rivers
 and  an  understanding  is  reached  with
 Nepal  to  contro]  these  rivers  at  the  point
 of  their  origin.

 15,52  hes.

 EMPLOYMENT  OF  CHILDREN
 (AMENDMENT)  BILL—CONTD.)

 [English]

 MR.  CHAIRMAN  :  Now  we  take  of
 item  10—further  consideration  of  the  Em-
 ployment  of  Children  (Amendment)  Bill,

 Shri  Yogeshwar  Prasad  Yogesh  to
 countinue  his  speech.

 [Translation]

 SHRI  YOGESHWAR  PRASAD
 YOGESH  (Ghatra):  Mr.  Chairman,
 Sir,  Thad  mentioned  in  my  _  inconclusive
 speech  on  Employment  of  Children
 (Amendment)  Bill,  1985.0  introduced
 by  the  hon.  Labour  Minister  that
 reputed  poets  have  written  in  praise  of
 the  Children.  Longfellow  has  said  :

 [English]

 “You  are  loving  than  all  balladsਂ

 [Translation]

 TUM  SAMAST  KAVYON  SE  BHI
 SUBHAG  HO

 Mr.  Chairman,  Sir,  I  would  like  to  quote
 an  instance  regarding  atrocities  being  per-
 petrated  on  such  child  labourers.  In  1983
 some  child  labourers  were  sent  to  Mirzapur
 from  Palamau  by  the  middle  men.  They
 were  the  artisan  children,  who  -posses-
 sed  hereditary  and  traditional  knowledge
 and  were  employed  in  the  carpet  making
 industries.  The  employers  did  not  give
 them  sufficient  meals  and  they  were  forced
 to  do  the  work.  They  were  beaten  up
 severely  on  committing  some  mistakes.  They


